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ORDER DATED 16-08-2002,

Heard Mr.K,A,ouru, ,carned C ounsel for the
Applicant and pMr.p,M.Mishra,learned standing Counsel for

the Railways(on whom a copy of this application has been

served) ,

In this case, the Applicant.hasAraiseﬂ a
claim that lands recorded in the name ©of his Ffather
were acquired for constructicn of Tdlcher Samdalpur
Rallway Link Project and that he has made a
representation under Annexure-4 dated 2b-9-2001 for an
clnployment In group *C* or ‘' post, 1t 1s the case of

the Applicant that the said regresentation has not

y et received due consideration of the authoritjes/
Respondents, :

In the aforesaid premises, this Original
Application is dis,Osed Of with direction to the
Reospendents to consider the grievances of the Applicant,
as raised under Amexure-4, dated 26 -02-2001 and, while
doing so, the Respondents should make necessary verification
to find out as to whether the case of the Applicant
comes within the relevant instructicns of the Railways

and to grant necessary Lelief tc the aApplicant as due
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_contd....0cder D€.15.9,2002,
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* of the Applicant,

The Advocate for the Appli caant undertakes

3 to fi e required postages (for transmission of the coples

of this order anl Original aApplication oy Regd,post with AD)

by 22-8-2002. Upon furnishing tlie

coples of this orler oe given to

Applicant and Leained Standing cCounse

KN MY/
PR A 7\7-%}@(;}% f’r/@/
Cosl “)- e olvy 047[-/4/&7”2’—
3? R
= pott woke w
\Sp(&v\ )w&)?} R " !\C\.o%.
%0 A
i
Cm—/’/‘y 7 o~ ol o///é/g/al‘
S ] &h 6%77 ¥ G et

S, q/// Hhe 7\6%/00’/4~

/7 ﬁ%o/ [ H D Mﬁé

v oo AT

Mo

!\1

//ﬁ 0 z——"

reculired postages, free
the Advocate for the

for the railways.
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